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is: 

The motion was adopted 

MR. DEPUTY SPEAKER: The question 

''The Clauses 2 and 3 stand part of the 
Bill. " 

The motion was adopted 

Clauses 2 and were added to the Bill 

MR. DEPUTY -SPEAKER: The ques-
tion is: 

"That clause 1, the Enacting Formula 
and the long Title stand part of the 
BilL" 

The motion was adopted 

Clause 1 J the Enacting Formula and the 
LONG Title were added to the Bill 

SHRI P. UPENDRA: I beg 10 move: 

"That the Bill be passed." 

MR. DEPUTY-SPEAKER: The ques-
tion is: 

''That the Bill be passed." 

The motion was adopted 

15.05 hrs. 

PRESIDENT'S EMOLUMENTS AND 
PENSION (AMENDMENT) BILL 

[Enqlish] 

MR. DEPUTY -SPEAKER: Now we take 
up the Next Bill for consideration, namely 
President's Emoluments and Pension 
(Amendment) Bill. 

Shri Subodh Kant Sahay. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHAt 
SUBODH KANT SAHAY): I beg to move: 

"That the Bill further to amend the 
President's Emoluments and Pension 
Act, 1951, be taken into considera-
tion," 

I will speak at the end. 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill further to amend the 
Present's Emoluments and Pension 
Act, 1951, be taken into considera-
tion." 

Shri Kalpnadh Rai. 

[ Translation1 

SHRI KAlP NATH RAI (Ghosi): Mr. 
Deputy Speaker, Sir, I support the present 
Bill. I would like to inform Shri P. Upendra;i 
that he has brought a Bill regarding the 
enhancement of pension from As. 2500 to 
Rs. 10,000 per month for the President. But 
M.l.As of many state Assemblies get a 
pension of As. 1250 per month whereas 
M.P.s get only Rs. 500 per month as their 
Pension. Similarly, the Members of Lok 
Sabha and Rajya Sabha get equal constitu-
ency Allowance whereas a Member of Lok 
Sabha represents 9 to 11 lakhs voters. It is 
not possible for any member, whether he 
belongs to the ruling party or to the opposi-
tion parties, to visit this entire constituency 
due to lack of facilities. The 'Members get 
neither Steno nor Typist whereas thousands 
of letters come to them and they have to 
reply themselves to all those letters. (Inter-
ruptions) 

Mr. Deputy Speaker, although all these 
things should not be raised in the House, yet 
I say that there ,s no use in living in fools 
paradise without adequate facilities. Ire· 
quest the Members of all the parties to con-
sider ft seriously Constituency Allowance is 
much tess and the s-alary of M.P.s fS the 
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lowest in India as compared to other coun-
tries of the world. It is not a good thing. 

The Minister of Parliamentary Affairs is 
a member of Rajya Sabha. So he night not 
be facing such difficulties as we, the Mem-
bers of Lok Sabha are facing. It is very 
deplorable that the salary and Allowance of 
the Members of Lok Sabha is less even than 
that of the Members of Legislative Assem-
blies of some States. A Member of Lok 
Sabha represents 9 to 1 0 lakhs Voters. (Int8r-
ruptions) 

I always say reasonable things. Mr. 
Deputy Speaker, Sir, I know that we are the 
citizens of a poor country yet for going amidst 
11 lakhs people or village to village .... (Inter-
ruptions) 

Generally Parliament is in session for 
six months and committee sit for two months. 
In the rest four months we have to go amidst 
11 lakhs Voters of our constituencies. I re-
quest you to decide, you tell us please .... 

MR. DEPUTY SPEAKER: Han. Mem-
ber, all these things are not related to it. 

SHRI KALP NATH RAI: You tell us 
please, how a Member can go amidst his 
voters? Mr. Deputy Speaker, Sir, the public 
expect from their elected representative to 
solve their problems and we should be pres~ 
ent amidst them. I therefore, request Gov-
ernment to consider reasonably about the 
salary, Pension and constituency Allowances 
of the Members of Lok Sabha. 

Mr. Oeputy Speaker, Sir, I support the 
Bill related to the Pension and salary of the 
President. 

SHAI DASAI CHOWDHARY (Rosera): 
Mr. Deputy Spea!<er, Sir, the point made by 
Shri Kalp Nath Rai is most appropriate. I 
would like to make two submissions to the 
Government in this regard. Firstly. at pres-
ent, an M. P. is entitled to a maximum amount 
of As. 30,000 per annum for reimbursement 

of expenditure on telephone calls, both local 
and S.T.D. It is obvious that a large number 
of people of their respective constituencies 
visit the M.Ps. They also make local as wall 
as S.T.D. calls. The Committee had ,made a 
recommendation that this limit should be 
increased to Rs. 60,000. The Government 
should accept this recommendation. 

Secondly, I would like to submit that an 
M.P. is entitled to 17 air-tickets in a year. 
When I go to Bombay, my wife is left behind 
in DeIhL .... (Interruptions) ..... I want that 
spouse and other members of the family 
should be allowed to avail of this facility. I 
would like to suggest that the hon. Mil,istsr 
should make an announcement accepting 
both of my suggestions today itself. 

[English] 

SHRI AJOY MU KHOPADHYA Y (Krish-
nagar): Mr. Deputy Speaker, Sir, I rise to 
support the President's Emoluments and 
Pension (Amendment) Bill, 1990. WhHe 
welcoming the provisions of the Bill, I would 
like to observe one or two things. 

It is a welcome step. Here the increase 
of As. 6,000/- p.m. has been proposed in 
respect of salary and so far as pension is 
concerned, Rs. 7,5001- p.m. is goi~g to be 
increased per month. And other benefits 
also have been proposed to be increased. 
This is a welcome step. 

The proposal itself indicates how the 
price index is going up. It is a clear indication. 
It is rising in an alarming proportion. While 
supporting the Bill I should also request the 
Government to see that the trend of price 
rise is contained through various appropri-
ate measures. Merely pious wishes will not 
decrease the price trend. Some positive 
steps should be taken; some appropriate 
steps should be taken immediately so that 
the prices come down and more pressure on. 
the Exchequer does not take place. 

Another point I would like to observe is 
that the salaries of the Govemment employ· 
8es-Central employees, State ampklyees 
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and employees of public undertakings-were 
already increased from 1.1.1986. The sala-
ries and emoluments of the President were 
raised in December, 1985. So, while in-
creasing the salaries, emoluments and other 
benefits of the President, Government should 
think seriously that it is high time to increase 
the salaries of the Government employees 
also. Government employees have already 
demanded for increase in their salaries and 
other benefits. Different organisations have 
come out in support of that. This is a positive 
step which the Government is taking to-
wards that. This is a new logic. Now Govern-
ment cannot deny the demand of increasing 
in the salaries of Government employees 
any further. So, I want to requesttheGovern-
ment to consider these points also. With 
these few words, I once again support this 
Bill. 

SHRI SONTOSH MOHAN DEV (Tripura 
West): Sir, I heartily congratulate the Gov-
ernment for bringing this Bill. The President 
of the country is the highest dignitary and he 
deserves all facilities from the State so that 
he can have a very comfortable living. Not 
only that. The President, by virtue of his post. 
has to look after the foreign dignitaries as 
well as various other national leaders at the 
national level. I welcome this and from our 
party. we fully support this move of the 
Government. 

In this connection, I would like to draw· 
the attention of the Minister of State for 
Home as well as a! Upendraji that of late 
certain news had come in the newspapers 
about certain difficulties of certain ex-Pres;-
dants. I do not want to mention the names 
here. While you implement this Bill, please 
take into consideration this aspect also 
because after all those who have served as 
Presidents, they are the most honoured 
people and we all respect them and that is 
why, we have made them President of the 
country. So, those ex-Presidents who are 
still alive I it is not only the question of money 

I but also other facilities for their accommoda-
tion. security and the staff pattern, should be 
looked into property. And when they go round 
the country I the highest honour should also 

be given from the Government. J had the 
opportunity of travelling once with Giani Zait 
Singh and J was happy to see that the State 
Government welcomed him in a befitting 
manner and this should be continued. I do 
not want to equate it with the salaries of the 
Govemment servants orothers because this 
is another issue. I fully support the Govern-
men1 on this issue. 

[ Translation] 

SHRt YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker, Sir, I would like 
to make some points which may not be in 
conformity with the others views. I am of the 
view that any increase in the emoluments 
and the pension of the President is not 
proper. We live in Mahatma Gandhi country 
and always talk of following his ideologies. 
Mahatma Gandhi' had said that the Presi-
dent of the country should live in a Jhuggi on 
the bank of Yamuna just like the smallest of 
the srnall people live. His income should be 
as much as the income of the poorest of the 
poor people in the country. He had also said 
that emoluments of the highest officer in the 
country should be as much as the income of 
the people living in the lowest rung of the 
society. He had said that emoluments of a 
Safaiwala and that of the President should 
be equal. But I am pained to nota that while 
on the one hand, crores of people in the 
country live below the poverty line and we 
are least concerned for them, on the other 
we are talking of increasing the emoluments 
and the pension of the President. Sir, today, 
do the agriculture labourers in the country 
get a signal penny as pension? I know that 
there are about 8 erore agriculture labourers 
in the country who after crossing 60 years of 
age have to lead a very miserable life be 
caClse they are unable to put hard labour to 
earn their livelihood. Nor is the income of 
their children sufficient enough to sustain 
them. Sir, so far there is no provision to give 
pension to agriculture labourers in the coun-
try while the President is to receive a mO'lthly 
pension of Rs. 10,000. 'S it justified? Sir, 
does it suit to this country? Can we afford it? 
In this country, the par capita income ;s As. 
3 or Rs. 4. At some place~ the per capita 
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income is even As. 1.20. Sir, The per capita 
annual income is Rs. 182 in the area I come 
from. In Japan, the per capita income ;s 
22,000 dollars whereas in our country it is 
only 200 dollars. Sir, could the country which 
is so poor, afford to give As. 1.20 lakhs per 
annum i.e. Rs. 10,000 per month as pension 
to its President? Sir. I feel that it does not 
behove us. 

Mr. Deputy Speaker, Sir, it is all right 
thai the Bill has been brought forward by our 
Government and I would not like to oppose 
the Bill, but the whote country is looking to us. 
We are here as the representatives of the 
whole country. Then we must think as to how 
such a high amount of pension can be granted 
to the President of th country. Here, the hon. 
Members have also made a plea to increase 
the pension of some other categories. It has 
also been suggested that pension of the 
Members of Parliament as well as the Gov-
ernment employees should also be in-
creased. In this connection, I would like to 
say that the poorest of the poor in the SOCiety 
should be lifted above. Mahatma Gandhi 
termed it as .. Antyoday" i.e. lifting above of 
the most downtrodden in the society. Why do 
not we people think about that? Once Vinoba 
Bhave cane to the Samadhi of Mahatma 
Gandhi and expressed the following views. 
We people came to the Samadhi of the 
Mahatma and offer floral tributes. With this 
we feel that we offered real tributes to the 
Father of the Nation. But our tribute cannot 
be true as long as we do not sacrifice our 
lives for the Harijans, for the Daridra Naray-
ansI for whom Gandhiji begged at others 
door steps. But people think that by offering 
flowers at the Samadhi of Bapu, they have 
discharged their duties. It is not proper. I feel 
that maximum attention should be paid to 
these poor people in the country and the 
pensio.n of one individual should not be so 
high. 

Sir, respect does not increase with the 
;ncrease in money. It IS not the tradition of our 
country that more money would be get more 
respect. In this (;ountry I character brings 

respect and status. Here status and respect 
do not increase on the strength of money. 
Had it been so, the Tatas and the Birlas who 
earn in billions would have been most re-
spect9d persons. As such, this point should 
be taken int consideration. Otherwise, it is 
evident that the proposal will be material-
ised, as it is our Government"s Bill, I would 
not like to oppose it But I felt it appropriate to 
present my views before you. 

SHRIISHWAR CHOUDHARY (Gaya): 
Mr. Deputy Speaker. Sir, this Government 
Bill is a most appropriate one. The House 
appreciates Shri Yamuna Prasad Shastri's 
feelings. I would also like to submit that his 
suggestions should be implemented. But 
under the present trying circumstances, it 
becomes the duty of the Govemment to 
ensure that the President and the Vice-
President, whether in the case of the present 
incumbents or the retired ones, should be 
given an honourable status in the country. 
Bringing forward such a Bill in the present 
context is most appropriate and I welcome 
this Bill. I would like to submit that other 
matters which have not been covered by this 
Bill also bear significance. You as well as our 
hon. Minister of Parliamentary Affairs under-
stand this point. These point should also be 
dealt with separately in the next session. 
With these words I conclude. 

SHRI SUBODH KANT SAHAY: Mr. 
Deputy Speaker,' Sir, hon. Shri Kalp Nath 
Rai, Shri Dasai Chowdhary, Shri Shastri and 
several of the other han. Members of Parlia-
ment have raised some questions. Shastriji 
raised the issue of the poorest of the poor in 
the House. I understand that Shastriji spent 
all his life in this work. But it is the question of 
the economic condition of the highest custo-
dian of our constitution and the emoluments 
he gets is not mote than that of a Cabinet 
Minister. 

[English] 

MR. DEPUTY SPEAKER: Keeping in 
view the dignity of 1he office. 

SHRI SUBODH KANTSAHAY:'Ne wanL 
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to maintain the dignity. Today, the President 
is getting less than what a Union Minister 
gets. Not only that, we will also have to see 
that the retired Presidents and the Vice-
Presidents also maintain a status of their 
own, but we do not keep the account of the 
sufferings some of them experience. As you 
are aware, one of such retired dignitaries 
was allotted a house in Karnataka and the 
owner of the house got it vacated by going to 
the court. This ;s a question which is con-
nected with the dignity of the office and with 
this view in mind we have decided to in-
crease the emoluments. If emoluments are 
increased by As. 5,000 As. 3,000 is will be 
deducted as income tax. Facilities being 
given to retired Presidents, do not include 
any conveyance facility. Neither are they 
being given a house to live in and a tele-
phone connection. The staff they used to 
have earlier are not retained with them. 
Earlier, they used to get As. 12,000 only. 
When the prices go up, one and all suffer 
from it. We retained the amount of Rs. 
12,000 without any change. Only thing that 
we have given to a retired President is the 
facilities a Union Minister gets while the latter 
is in office. As such, In view of the dignity of 
the office and that of the nation, it is neces-
sary that the emoluments of the sitting Presi-
dent should be Rs. 20,000 per month and the 
pension of a retired President should be 1.20 
lakhs per annum. I WOUld, therefore, like to 
request all of you to pass the Bill. 

[English] 

MR. DEPUTY SPEAKER: The ques-
tion is: 

"That the Bill further to amend the Presi-
dent's Emoluments and Pension Act, 
1951, be taken into consideration." 

The motion was adopted 

MR. DEPUTY SPEAKER: The House 
will now take up ctause by clause considera-
tion of the Bill. The question is: 

"That clauses 2 and 3 stand part of the 
Bill." 

is: 

The motion was adopted 

Clauses 2 and 3 were added to the Bill 

MR. DEPUTY SPEAKER: The question 

"That clauses 1, the Enacting formula 
and long Title stand part of the Bill." 

The motion was adopted 

Clause 1, the Enacting Formula and the 
~ong Title were added to the Bill 

SHRI SUBODH KANT SAHAY: I beg to 
move: 

"That the Bill be passed." 

MR. DEPUTY SPEAKER: The question 
is: 

"That the Bill be passed." 

The motion was adopted 

15.30 hrs. 

NATIONAL COMMISSION FOR WOMEN 
BILL-CONTD. 

[English] 

MR. DEPUTY SPEAKER: Now the 
House will take up further consideration of 
the National Commission for Women Bill. 
Mr. Harish Rawat may continue his speech. 

SHRIMATI MALINI BHATIACHARYA 
(Jadavpur): Will you please allow me for a 
moment Sir? 

MR. DEPUTY SPEAKER: No, Mr. Har-
ish Rawat was on his legs. 

SHRIMATI MALINI BHATTACHARYA: 
Kindly allow me for a moment Sir. Sir, this is 
a very important Bill. We are thankful to this 
Government that in fulfilment of their prom-


